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CENTRAL ADMINISTRATIVE TRIBUNAL, PRINCIPAL BENCH

OA NG.447/2003

New Delhi, this the W® day of December, 200
Hon'ble Shri S.K. Naik, Member(A)
ender Singh Negi and
others, as per details
en in Memo of Parties .. Applic
r1 J.Buther with Ms. Geeta Kalra, Advocates)
VEersus
ion of India, thirough
secretary
Ministry of Science & Technology
1, Rafi Marg, New Delhi
Director General:
CSIR, 1, Rafi Marg, New Delhi
Director .
Indian Institute of Petroleum
Mohkampur (PO), Dehradun .. Responde

\

g

ORDER

Applicants, 25 in number, are before this Tribuy

3

third round of titigation. Earlier they had first
ed OCA 1232/393 seeking grant of temporary status and
ularisation in service. That CA was disposed of by an
er dated 17. 1938 with the Tollowing directions

(i) Respondents shall prepare a Scheme on the
pattern directed by the Ape ex Court and shall
consider absorpt1uu of the applicants in terms
of law against regular vacancies as and when
they arise;

(ii) If the respondents Have vacancies/jobs toc offer
of the nature the applicants are doing the
tatter shall be given preference to over
freshers and newcomers. Depending upon the
requirements, services of the applicants shall
be utilised in other projects: and

(iii) Respondents shall consider offering
opportunities alongwith others to those of  the
applicants who are €ligible and have reguisite
gualificat

ions for the jobs advertised.
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